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CRL. M P. NO 27588/2012
CRI M NAL APPEAL NIO!\I1474 COF 2010
KARAN S| NGH Appel I ant (s)
VERSUS
STATE OF HARYANA & ANR Respondent (s)
(For bail and office report)
Date: 01/03/2013 This petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
HON BLE MR JUSTI CE V. GOPALA GONDA

For Appellant(s) M. S.B. Sanyal, Sr. Adv.
M. Pardeep Dahiya, Adv.
for M. Devashi sh Bharuka, Adv.

For Respondent (s) M. Kamal Mhan Gupta, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
We are not inclined to accede to the prayer of the appellant for

granting bail. CRL.MP. NO 27588 OF 2012 is dism ssed accordingly.
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